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Sir, NALCO has been exporting surplus alumina and earning foreign exchange
for the country. NALCO could develop a stable market for the same, and has also
developed shipment infrastructure at the Vishakapatham Port, making huge capital
investment. In such a situation, NALCO should not be pressurized to forego its
export market for alumina except for the purpose of value addition in its own plant.
Why is there such a proactive initiative to favour a company which is known to
violate environmental laws?

In these days of bresk-neck competition, feeding the rival in the home market
does not speak of business prudence; rather, such a decision to allow the
Company to source its raw material from NALCO by NALCO itself would be
sabotage to its natural competitive edge. The NALCO Board of Directors had a
standing decision of not selling alumina produced by it in the domestic market. |
believe, the Ministry must strongly stand by such a decision to retain the
competitive strength of the Company.

Sir, 1 would urge upon the Government and the Minister of Mines to
intervene and ensure that NALCO is not pressurized to sell its surplus alumina to
its rival company in the home market instead of exporting the same.

Demand to expedite the construction of Tanakpur-Pithoragarh National
Highway and make proper arrangements for its maintenence
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Demand to improve the salary and service conditions of the
gaff employed in CSD canteens of the India Army
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THE VICE-CHAIRMAN (PROF. P J. KURIEN): Now, Statutory Motion. Shri K.
N. Balagopa. ...(Interruptions)...

SHRI P. RAJEEVE (Kerda): Sir, the Minister of State for Home Affairs, Mr.
Mullappally Ramachandran*

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): It is not permitted.
...(Interruptions)... 1 do not alow you. ...(Interruptions)... If you want to make
alegations against a Minister, there is a rule. ...(Interruptions)... You have to go by
the rule. You cannot make an allegation in this way. ...(Interruptions)... It is not
allowed. ...(Interruptions)... There is a rule for making an allegation.

*Not recorded.



